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IN THE CENTQAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH

AT HYDERABAD

0.A,N0,839/93 Date of Order: 5,10.93

BETWEEN ¢

\ i
1, S.Sreenivasa !Rao
2. N.Visweswara Rao .. Applicants,

- AND

1, Railway Board Rail Bhavan,
New Delhi, rep, by its
uhalrman. |

2. The Genergl Manager,
South Central Railway, ‘
Secunderabad _ i

3. The Chief Personnel Officer,
South Central Kailway,
Secunderabadl

|
4, The Divisional Railway Manager,
(Personnel),|Broad Guage,
Secunderabad, South Gentral

Railway, $ecunderabad .. Respondents,
| - -
| |
1
Counsel for the lAapplicant .« Mr,P.B,Vijay Kumar
Counsel for the Kespondents .., Mr N,V,Ramana
CORAM

i
HON'BLE SHRI A.%.GORTHI : MEMBER (ADMN,)

HON'BLE SHRI‘T.CHANDRASEKHARA REDDY : MEMBER (JUDL.)
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Order of the Division Hench @elivered by

Hon'ble Shri A,.B8,Gorthi, Member (Admn, ).

|
|
i

B&th the applicants herein are those senior

T.T.Es who appeared for the selection test held in
November 1991 the result of which was published on

14,7,1992, Both the applicants qualified in the

selection itest for prometiog to the post of Conductor/

|
Head Ticket Collector/Head Travelling Ticket Examiner
|
Instead of giving effect to the pannel of the selecti
the respondents set aside the selection pannel ing '

! -
consequence of a policy letter of the Railway Board

dated 27.i.1993. In the said policy letter certain Fnaz

wacanedes in the Railways have been restructured w,e,

1.3.1993.: Accordingly vacancies existing as en 1,3.9
|

except direct recruitment quota were to be filled up

on)

f.

3

| ) '
by a process of modifjed selection, Further,selections

if any al%eady conducted but not finalised were to be

cancelledi/abandoned, All the vacancies arising on or

|
after 2.3,93 will have to be filled by the normal

procedurﬂ.l The applicants feel aggrieved by this new

policy introduced by the Railway Board, @s a gesult
; ka....d ’J__
| :

of which the selection in their ;zggggt'heve‘to be

CanCelled.

I
1
I

2. | Similarly situated railway employees filed

OA.275/9$ which has been dismissed vide our order dated

20.8.1993, The respondents in their counter affidavit

|
have stated that the vacancies which existed as on

2.8,1991!were 76 and for that purpose the selection
\

eed




To
1. The Chairman, .Railway Board,
Rail Bhavan, New Delhi.
2 .-The Generad Manager, S.C.hly, Secunderabad.
3. The Chief Personnel Officer, S.C.Rly Secunderabad.

4, The Divisional Railway Manager(Personnel)
Broad Guage, Secunderabad, S.C.Rly, Secunderabad.

5. One'c0py to Mr.P.B.Vijayakuman Advocate, CAT.Hyd.
6.0ne copy to Mr.N.V.Ramana, SC for Rlys, CAT,Hyd.
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8. One spare cCOpYe.




process was initiated, The same had to be abandoned
because of:the introduction’ of a new policy under the

Kailway Board's letter dated 27,1.1993,

3. In the reply affidavit filed by the
applicén% No,1l it is stated that the number of
vacancies which were available was 150 and not 76

as stated by the respondents,

4, _ In view of thé fact that a siﬁilar
application KO.A;275/93) as already been dismissed by
this Bench of the Tribunal, we find that the present

- ot o
application is also liable to be dismissed, it is
accordingly diSmissed, - ’
5. Mr,P.B.Vijay Kumer, learned couns;lrfor the
applicants sfated that there were actually 150 vacancies
for which the respondents were required to follow the
modified pro;edure of selection, Ve dz not wish to
examine the accuracy or otherwise &Fl the rival conten-
tions as regérds the actual number of vacancies existing
on or before 1,3,1993, It is for the respondents to
ascertain the accurate number gf vacancies existing
on or before 1,3,93 and applyed modified system of
selection to fill up &ll such vacancies in confdrmity wilE

hdated 27.1,1993,

(T .CHADKASEKHARE KEDDY) ' (A.B,GORTH

Member {(Judl, Member (Admn, )

Dated: 5th Octoberm 1993 }I
(Dictated in Open Court)
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TYPED BY ! COMPARED BY. .
' !

CHECKED RBY - APPROVED BY

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
HYLCERABAD BENCH AT HYDERABAD éf

THE HON'BLE MM.JUSTICE V,NEELADRI RAQ
i VICE CHAIRMAN

AND L/’
THE HON'ELE MR.A.B.GORTHI :MEMBER(A)
AND " '
THE HON'BLE MR.T.CHANDRASEKHAR REDDY
MEMBER( JUDL )

J;
" THE HON'BLE MR.P[ZT.T-IRUVENGADAM:M(E)

‘Datedz_‘sr:— KB ~1993

ORPER/ JUDGMENT s

Mo2./R.A./C.ANO.
o in
0.a.N0.  BBY \CVS -
T.A.No, (WP, )

cf with directions

Di?ﬂissedr

Dismissed as withdrawn
Désmissed forf default,
Re jected/Ordefred,

No order as to COStSijgiz)
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